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(2022) 08 DEL CK 0137

In the Delhi High Court

Case No : Civil Writ Petition No. 12247 Of 2022

Sampat Singh APPELLANT

Vs

Regional Provident Fund Commissioner Anr RESPONDENT

Date of Decision : 24-08-2022

Acts Referred:

Citation : (2022) 08 DEL CK 0137

Hon'ble Judges : Dinesh Kumar Sharma, J

Bench : Single Bench

Advocate : Sonali Sinha, Sandeep Vishnu, Tanvi Sharma

Final Decision : Disposed Of

Judgement

Dinesh Kumar Sharma, J

CM APPL. 36709/2022 (exemption)

Exemption is allowed subject to all just exceptions.

W.P.(C) 12247/2022

The present writ petition has been filed seeking the following prayer:

“(i) Issue an appropriate writ, order or direction in the nature of mandamus or
any other writ thereby directing the respondent no.1 to render true and correct
account of the amount standing in the credit of the PF account of the petitioner
bearing no. IDDLCPM00006660000000213 and also to release the same in
favour of the petitioner”

1. Mr. Sandeep Vishnu , the learned counsel for the respondent on advance
notice states that the respondent has no objection in rendering true and correct
account of the amount standing in the credit of the PF account of the petitioner
bearing No. IDDLCPM00006660000000213 and to release the same in favour of
the petitioner.
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2. Learned counsel for the respondent however, submits that the petitioner has
to fulfill certain formalities such as KYC and submission of Form -19 in this
regard.

3. Let this writ petition be taken as a representation on behalf of the petitioner
by the respondent.

4. Learned counsel for the respondent undertakes to do the needful within eight
weeks.

5. Learned counsel for the petitioner submits that in these circumstances, he
does not wish to press the present writ petition. Hence, the present writ petition
is dismissed as withdrawn.
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